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The Cemptroller and Auditﬁz
Ceneral of India, New Delhi &
anathﬂru e s esni
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Hon'ble S. Zaheer Hasan, V.c.

This is an application under Section 19 of
the Administrative Tribunals Act XIII of 1985 challaﬁgﬁ,g

ing deduction of certain amouﬁt% from gratuity . % N

2e The case of the applicant, Indra Deo Roy, & k:
is that he was posted in the Revenue Audit in the S
office of the Accountant Ceneral 111, U.P., Allahabad
frem June, 1983 to June, 1984. He had audited certain
Units at Tahsils and Town areas Headguarters where
there were no facilities for stay, so he stayed at

the place other than the place of his duty fram June,

1983 to June, 1984. According te the applicant the then
Accountant General, U.P., Allahapad, had permitted jﬁ

Such facility subject to sutmission of required

certificate fram the District Magistrate concerned.

The necessary certificate was furnished. The bills

were preferred but no DbJECtan was raised during hig'ﬂ

tenure of service. He retirnd on 31.7.1984 and

thereafter a sum of Rs.5,372. 80 p. wqﬁ*deducﬁea



be set aside.

A~ . p
i 2, e In another casefkaﬁquriginal Applicati@ﬁi‘ :
;3£:§% No.20 of 1987 filed by Jagdish Chandra Cupta we hﬁ?ﬂ"?gi
iﬁ? %§ quashed the similar order of deﬁuctianaan@uﬂﬂggt' fﬁ%
-j%pfi1 | told that in a number of cases deductions were made |
_g;ﬁf?'; from gratuity and representations made against them
Lﬁi'f~ were rejected. In this case also it was contended that
?“f,ﬁ . : the then Accountant General had permitted such practice =
. f}? and in good faith the applicant utayeﬁ at a place é
: B L
other than the place of duty, :f;lary order of
b v |
. "_h e relaxation should be passed by the A{:countant GCeneral %
SR s X 4
%; y'ﬁ = | and if he %gﬂzfiufﬁgiftent to do yo the matter T;z}?ﬂ f%
* | referred to the Government for the - 1 s these j
t;;.P arguments can be advanced before the authorltiifrk' {f%
b concerned. 3
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guashed. The autheritiﬁi concerncd will pass approp

order after giving the applicant opportunity of bei







